OPEN CQUHT

CENTRAL ADMINISTHATIVE THIBUNAL
ALLAHABAD BENCH; ALLAHABAD,

All ahabad this the 5th day of November 2001,

CORAM : HON. MR. S. DAYAL:, A,V
of 1998,

OCA NO. 101l

l. Snt. Jagreni w/o Late Sri Kanhaya Lal r/o H.No.75/1,
Bhajjapurw a Cantt, Kanpur.

2. Prem Chandra s/o Late Kanhaya Lal r/og"H.No.'TS/l,
Bhajj apurwa Cantt, Kanpur. =%

sesvseeess Applicants.

Counsel for a-pplicants - Sri Shrish Chandra.

Ve-rsus

l. Union of India through The Secretary, Ministry of
Defence, New Delhi.

2. Director General, uality Assurance, Department of
Defence Production, R.G,U.A., Govermment of Indig,
Ministry of Defence, H.H.W,, P.O., New Delhi.

3. JSenior ality Assurance Officer, Senior Wuality

Assurance Establistment (G.S.), Post Box No.307,

Kanpur, seesssssse HeSpondents.

Counsel for respondents - ori S. Chaturvedi.

ORDODER (CRAL)
(BY HON., MR, S. DAYAL, Ad)

This application has been filed for setting
aside the order dated 17.4.97 and issuing directions to
the competent authority for respondents for suitable
appoin’cmintL onhcompassionate grouEd. Case of the
applicantlis that his father, w#e was working as Labour
Ihaving Ticket No.1l80 as pemanent employee in the office
of Senior Quality Assurance Officer, Kanpur. HiS father

died on 9.5.68 leaving a widow and applicant No.2, anotker

NS/OH and another daughter. The age of the applicant at
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that time was about one and half year. The applicant

had moved an application for éanpassionate appointment
after obtaining the required age. The applicant No.l

is getting Rs.150/= as ex-gratia pension vide letter
dated 26.3.91. The applicant No.2 was, however, infommed
that in view of the fact that the rules for compassionate
appointment has been made after the death of his father
and, therefore, compassionate appointment cannot be given
to applicant No.2. Another application was made for
appointment of applicant No.2 by applicant No.l which
resulted in the impugned order. Through the impugned order,
the applicant No.l has been infomed that her son was not

granted pemission for appointment on compassionate ground.

I have heard the argumnent of ori Ashish osrivastav
B.H., of Sri Shrish Chandra and ori Pankaderivastava, B. H.

for Sri 5. Chaturvedi.

I find that the initial application for
compassionate appointment moved on 1 .8.83 is claimed to
have been replied by the respondents on 22.83.33. Applicant
No.l had been infommed that there was no rule regarding
granting employment to the dependents of a deceased
enpl oyee at the time the husband of applicant No.l died.
Theregfter application dated Nil has been made on 1l0.4.92
and replied to by the impugned letter.

The respondents have mentioned that there was
delay in making the first  pplication while the applicant
claimed that he was a minor and m_de application as soon

as he was attained the required age.

The purpose of campassionate appointment is to
grant employment to the indigent family at a time when the
fanily is in need., The application made after a long

period of time frustrates the very obje-ctive of




-
W

o
-

sl compassionate appointment. It is the settled law tfat
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compaSsionate appoinitment is not to be given to the
dependent of all the employees who die in harness. It

cannot be claimed as a matter of right.

Counsel for the respondents in this respect has
relied on the judgenent of C.a.T., Calcutta Bench in O, A.
No.l1341 of 1993 dated 12.5.94 in which it has been stated
that compassionate appointment can be granted only in
very exceptional cases. However, in that case the
application was rejected because considerable gnount has

W e
been received byAé?ggktlanent dues,

In the case before us, now it is almost 33 years
since the father of applicant No.2 died. Allowing an
application for a compassionate enployment after this
lapse of time would result in injustice to others whose
cases were more genuine and who were under conSideration
after the death of applicant's father. 1 have already
observed that such a case does not fulfil the objective

of grant of compassionate appointment. Hence the C.A. is

dismissed as lacking in merits.

There shall be order as to cost.

H-Iﬂ .

Asthana/




